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Inclusion of washermen (Dhobis) in 
Che Scheduled Castes list

1291. SHRI RAJDEO SINGH: 
Will the Minister of HOME AFFAIRS 
be pleased to state:

(a) whether Washermen (Dhobis) 
have been placed in the Scheduled 
Caste* list by U.P. Government and 
aptme other State Governments and 

if  «o, the reaction of the Union Gov
ernment in  this regard;

(b) whether the' Central Govem- 
are “a v w e  that Maharashtra Govafo' 
m ent f as not ihclwded Washernfen

(Dhobis) in  the list of Scheduled
Castes, and

(c) if so, whether the  tfnion &6t>- 
ernment will ask th e  MaharaAlMfc 
Government and othfer S tate Govern*- 
ments to have a uniform list of Sche
duled Castes and henceforth treat 
washermen as Scheduled Caste aa£ 
extend the facilities due to them'*

THE DEPUTY MINISTER IN TUB 
MINISTRY OF HOME AFFAIRS 
(SHRI F. H MOHSIN)- (a) to (c). 
Under the provisions of article 3*1 
of the Constitution the Scheduled 
Castes are specified fry the Central 
Government through Presidential 
Orders and not by the State Govern
ments The Presidential Orders can 
be amended only by Parliamentary 
legislation.

At present the Dhobi community la 
specified as a Scheduled Caste in the 
States of Assam, Bihar, Himachal 
Pradesh, Madhya Pradesh, Manipuja, 
Orissa, Rajasthan, Tripura, U ttar 
Pradesh and West Bengal and in the 
Union Territory of Delhi. A uniform* 
list for whole of the country is not 
feasible fls article 341 of the Consti
tution requires specification of Sche* 
duled Castes with respect to anjr 
State or Union Territory and envi
sages Statewise lists.
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Proposal to stop Export of Nuclear 
know-how to other Countries

1293. SHRI NAWAL KISHORE 
SHARMA- Will the Minister of 
ATOMIC ENERGY be pleased to 
state:

(a) whether Government propose 
to stop export of nuclear know-how

I to foreign countries and if so, the
1 reasons therefor;

(b) whether the U.S. Secretary of 
State has approached the Indian 
Government in this regard; and

(c) if so, the reaction of the Gov
ernment of India in this regard?

THE PRIME MINISTER, MINIS
TER OF ATOM7C ENERGY, MINIS
TER OP ELECTRONICS AND 
MINISTER OP SPACE (SHRIMATI 
INDIRA GANDHI): (a) We shall
continue to co-operate with friendly 

, countries in consonance with the tettfcs 
i of the collaboration agreement* en» 
i tered into with them on the peace- 
[ ful uses of atomic energy.

Ob) m ,  Sfav
(c) Does not arise.

Clash between ‘Security Forces « g t 
Miso Iiosttles on Bunna-Mizoram 
i Border

1294. SHRI H N. MUKERJE?- 
Will the Minister of HOMS AFFAIRS 
be pleased to state (

(a) whether there was a major 
clash between the security forces and 
Mi/x> Hofetiles on the Burma-Mizoram 
Border recently;

(b) if so, the facts thereof, and

(c) the steps Government propose 
to  take to pacify Mizo hostiles?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI F. H MOHSIN): (a). N *

Sir.

(b) Does not arise.

(c) Government do not consider 
any talks with the underground 
Mizos would be purposeful as long as 
the iMizo rebels adhere to their 
secessionist demand and continue 
their treasonable activities.
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